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BEFORE THE NATIONAL GREEN TRIBUNAL AT MADRAS 

APPLICATION. No. 188 of2021 (SZ) 

Between 

S.Sakthivel, 
Environmental Protection & Anti-Pollution Group, 
S/o. P.K. Subramaniyam, 
Alagu Vinayakar Kovil Street, 
Fairlands, Salem-636016, 
Email id- bindusakthi@yahoo.com 
Ph-7449213709 
... Applicant 

AND 

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE 
(MOEF&CC), 
Rep. by its Secretary to Government, 
Union of India, 
Indira Paryavaran Bhavan, 
Jor Bagh Road, 
New Delhi-110003. 
And others 
... Respondents 

COUNTER STATEMENT FILED BY THE 5th RESPONDENT 

It is respectfully submitted as hereunder. 

1. This Respondent had gone through the entire averments and 

allegations contained in above application filed by the applicant and deny the 

/Jr.K.K Manojan. MD 
Director 

Sree Goku/am Medical College & 
Research Foundation, Ven}aramood 

Thiruvananthapuram - 695 607 
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same except those which are specifically admitted hereunder, and the applicant 

is put to strict proof of the allegations made against this respondent. 

2. It is submitted that the above application filed by the applicant is 

devoid of merits and not maintainable either on law or facts and circumstances 

of the case. The entire allegations are baseless and born out of misconception of 

facts and malafide intention to tarnish the reputation of this respondent. This 

respondent denies the averments contained in para l of the application. This 

respondent submits that the applicant with malafide intention and dishonest 

intention has filed this application without verification of facts and therefore the 

applicant has no public interest for the protection of the environment in filing 

this application before this Hon'ble forum. 

3. It is submitted that the applicant has arraigned this respondent namely 

Sri Gokulam Medical College and Research Foundation as 5th respondent 

however the medical college is established by foundation of non-resident 

Indians a public charitable and educational trust and the trust has not been made 

as a party to the above petition. The 5th respondent is not a juristic person and 

therefore the above petition filed against the 5th respondent a non-juristic person 

is not maintainable and therefore the above application in son far as the 5
th 

respondent is concerned is liable to be dismissed in limini. 

4. It is submitted that this respondent specifically denies the averments and 

allegations contained in para 6 as false and misleading in so far as this 

,J1.t-.t, ~" nojan. Mu 
Director 

Sreo Golru/am Mad/ca/ Co/loge & 
Research Foundation, Venjaramood 

Th /ruvananthapuram - 695 607 
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respondent is concerned, since this respondent has not violated any mandatory 

provision as alleged by the applicant. This respondent submits that they have 

completed the construction of the medical college and hospital as early in 2004 

and the college has also started its function from the academic year 2006-2007 

onwards and therefore the application of notification dated 14-09-2006 issued 

by the Ministry of Environment and Forest and subsequent notifications are not 

applicable in so far as this respondent is concerned. It is further submitted that 

the aforesaid notification of MOEF dated 14-09-2006 is applicable only for 

new projects or activities or on the expansion and modernization of the existing 

projects and therefore the said notification is not applicable to this respondent 

as they have completed the construction of the medical college and hospital as 

early in 2004 and started functioning from the academic year 2006-2007 much 

before the notification was issued. 

5. · This respondent further submits that in so far as the averments contained 

in paragraphs 7 and 8 are concerned this respondent has nothing to do with the 

same. This respondent specifically denies the averments and allegations 

contained in para 9 of the application as the same is not applicable in so far as 

this respondent is concerned. It is submitted that the schedule I of the 

notification dated 27-1-1994 has no applicability in so far as the activities of 

this respondent is concerned and this respondent in law · not bound to obtain 

Dr.f(.K Manojan. MD 
Director 

Sree Gokulam Medical College & 
Research Foundation, Venjaramood 

Thiruvananthapuram - 695 607 
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. . • f dical college and any envrrorunental clearance certificate for construction o me 

hospital by virtue of the 1994 notification. 

6. This respondent denies the averments and allegation contained para 

10,11 and 12 and further submits that the notification dated 14-09-2006 issued 

by the MOEF is applicable only for new projects or activities or the expansion 

or modernization of existing projects and it is not applicable to already 

completed projects prior to the issuance of 2006 notifications. This respondent 

as stated supra had completed the project as early in 2004 and the trust also 

received the essentiality certificate as early in 2004 vide communication 

No.62286/S3/2003/H&PWD for establishment of medical college. The copy of 

the said communication issued by the Government of Kerala is enclosed as 

Annexure R5(a). It is further submitted that this respondent owns a 300 

bedded Hospital established in the year 2004 and on this basis the essentiality 

certificate was issued by the government to the Trust for running a medical 

college. 

7. It is submitted that the Medical Council of India conducted an inspection 

of the medical college as early on 11 th and 12th February and thereafter the 

government of India, Ministry of Health and Family Welfare, Department of 

Health in number U.12012/101/2004-ME(P-II) dated 17-8-2005 issued letter of 

LJr.r,.K Manojan. ,WD 
Director 

Sroe Gokulam Medical College & 
Research Foundation, Ven}aramood 

Thiruvananthapuram - 695 607 
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permission for establishment of new medical college by the trust in the name 

and style of Sri Gokulam Medical college and research foundation. The said 

letter of permission is enclosed as Annexure R5(b ). 

8. It is submitted that the government of Kerala vide 

GO(Rt)No.2641/05/H&FWD dated 09-09-2005 has approved the establishment 

of new medical college in the name and style of Sri Gokulam Medical college 

and Research Foundation with an annual intake capacity of 50 students during 

the academic year 2005-06 under section 1 0(A) of the Indian Medical Council 

Act, 1956. It is also submitted that the Government also accorded sanction to 

the Commissioner for entrance examinations to fill up 50 % of the total seats 

i.e. 25 seats in the above institution from the state merit list under Government 

quota for the academic year 2005-2006 and therefore it is evident that this 

respondent had started functioning of the medical college from the academic 

year 2005-2006 well before the issuance of 2006 notification which has no 

retrospective effect. The said Government order is enclosed as Annexure 

R5(c). It is further submitted that the medical council of India vide letter MCI-

34(MC)2005-KER 21017 dated 31-01-2006 has directed this medical college to 

reduce the admission of students in the management quota for the next 

academic year i.e. 2006-07 for adjusting an excess admission. The copy of the 

said letter is enclosed as Annexure RS( d). It is further submitted that the 

fJr.K.K Menojan. MD 
Director 

Sree Gokulam Medical College & 
Research Foundation, Venjaramood 

Thlruvananthapuram - 695 607 
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university of Kerala has granted provisional affiliation for this respondent vide 

letter No.AC-B4/25749/2004 dated 22-09-2005 and the said letter of 

provisional affiliation is enclosed as Annexure RS(e). 

9. It is further submitted that the Kerala Pollution Control Board the 4th 

respondent here in as per letter in file No.PCB/HO/IVM/BMW /04/2006 dated 

26-12-2006 granted authorization to this respondent to operate a facility for 

generation, collection, storage, treatment, and disposal of bio medical waste in 

the hospital premises attached to the medical college. The said consent which 

was initially valid up to 25-12-2009 and subsequently renewed periodically and 
0 .a.3 i..-------

now the same is valid up to 30-06-~vide consent No.PCB/HO/TVM/ICO-

R/11/2018 dated 05-11-2018 which is admitted by the 4th respondent in the 

report filed by them on 23-09-2021 before this Hon'ble tribunal. The copy of 

the said consent to operate issued by the 4th respondent is enclosed as 

Annexure RS(f). 

10. It is submitted that averments and allegations contained in para 13 to 16 

of the above application is not applicable in so far as this respondent is 

concerned since this respondent completed the construction of hospital and the 

medical college prior to the issuance of 2006 notification and subsequent 

amendments. It is further submitted that the 2006 notification issued by the 

MOEF is applicable for construction of new projects or activities or expansion 

lJ1:K.K Manojan. MD 
Director 

Sree Gofwlam Medical College & 
R~search Foundation, Venjaramood 

Thlru vananthapuram - 695 607 
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or modernization of projects and there are no such specific allegations in the 

above application filed by the applicant as against this respondent is concerned. 

11. This respondent del).ies the averments contained in para 17 as false and 

made with misconception of facts. This respondent is not liable to get 

environmental clearance certificate from the respondents I to 3 since the 

notification dated 14-09-2006 is not applicable in so far as this respondent is 

concerned for the reason that this respondent completed the construction of . 

medical college and hospital as early in the year 2004 and also commenced the 

operation from the academic year 2005-06 as stated in the aforesaid paragraphs 

and therefore the contention of the petitioner is liable to be rejected. 

12. It is further submitted that the averments and allegations contained in 

para 18 to 20 of the above application is not applicable in so far as this 

respondent is concerned and therefore the petition against this respondent is 

liable to be dismissed for the simple reason that the petitioner has filed this 

application against this respondent without verifying the facts in a hurried 

manner with a malafide intention and obvious reasons. 

13. This respondent denies the averments contained in para (a) to (e) of the 

grounds since the environmental clearance certificate based on the 2006 

Ut:K.f( Manojari. fvJD 
Director 

Sree Gokulam M~dical G_ollege & 
Research Foundation, Ven Jara mood 

Thiruvananthapuram - 695 607 
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notification and further amendment is not applicable in so far as this respondent 

is concerned for the reason stated supra. 

14. This respondent further submits that so far 12 batches of M.B.B.S 

students completed their course and 5 batches of students are still pursuing their 

studies in their college. It is submitted that their college is also having post 

graduate students pursuing their studies and all the students were admitted to 

their college based on National Eligibility cum Entrance Test (NEED under the 

National Medical Commission Act 2019. 

f 
15. This respondent further states that the interim prayer and the main prayer 

sought against in so far as this respondent is concerned is not maintainable for 

the aforesaid reasons and therefore ~is r~s~ ndent prays this Hon'ble tribunal 

may be pleased to reject the prayers and dismiss the application in so far as this 

respondent is concerned with exemplary cost to the petitioner and thus render 

justice. 

Dated at Chennai this tb day of Febru 

u5•uK K hffinoian.j ,/Ot 
Dit'a~Bpnuen . 

Sree Gokulam Medical College & 
Research Foundation, Venjaramood 

Thlruvananthapuram - 695 607 
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VERIFICATION 

I, Dr.K.K.Manojan, Director- Sri Gokulam Medical College and Research 

Foundation Venjarammodu, Trivandrum, Kerala-695607, the 5th respondent 

herein do here by verify that what is stated in the afore said paragraphs 1 to 15 

is true to the best of my knowledge and belief and I have not suppressed any 

material fact. 

Verified at Trivandrum on this 

5th Respondent 
Ddt.K Manojan. MD 

Director 
Sree Gokulam Medical College & 
Research Foundation, Venjaramood 

Thiruvananthapuram - 695 607 
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GOVERNMENT OF KERALA 
FORM-2 

Subject: REVISED ESSF:NTIALITY CERTIFICATE 

To 
The Chairman 

No.62286/S3/2003/H&FWD 
The Department of Health 

Foundation of Non-Resident Indians, 
Mathu Memorial Buildings, 
Kochulloor, Medical College P.O. 
Thiruvananthapuram-69501 l. 

The desired certificate is as follows: 

Dated: 22,.09. !2.004, 

1. No. of institutions alrendy existing in the Stnte: 14 (5 Govt.Medical Colleges+ 
2 Co-Op Medical Colleges+ 7 Private Unaided Self Financing Medical 
Colleges). 

2. No. of seats available or No. of doctors being produced annually: 1600 

J. No. of doctors registered with the Slllle Medical Council: 32480 

4. No. of doctors in Government Service: 5806 ,< 
5. No. of Government posts v:1canl and those in rural/difficult nrcas: 539 

6. No. of doctors registered with Employment Exchange: 1265 

7. Doctors population ratio in the State: I :5523 

8. The No. of doctors being produced annui1lly now is not sufficient enough to 
meet the ever increasing demand of the .liternte population of Kcrnla. 
Secondlv more number of brilliant students who arc unable to get admission 
locally g; to the neighboring states and get admission pi1ying hefty capitation 
fee. Thirdly, there arc 539 numbers of vncancies in the Gonirnmcnl Hcallh 
sector as of now. Fourthly, there is a need for reducing the ratio among the 
population and the no. of doctors. 

9. As of now, only students domiciled in the state arc given :1dmission in the 
GoYcrnrncnt Medical Colleges. However, certain number of scats lll"e 



... 2 ... 
_ ~ai;marked' for-allocation under the Central Pool. The question of imposing 
res'triction on-students who are n-ot domicile in the state will be decided as 
per the existing guidelines of Government of India and the Medical Council 
of India. 

10. The.area in which the applicant desires to establish Medical College requires 
such an institution of this kind. There is a demand for better medical 
facilities and medical professions as well. 

11. Doctor-patient ratio proposed to be achieved 1 :2000 

12. This Certificate is valid for the year 2004-2005 
' '- ' :- '.,.. . 
Sri.~.M.Gopalan, Chainn11n, Foundation of Non-Resident Indians, registered 

office at Thiruvananthapuram, Keral:1 State has applied for establishment or a 
Medical College at Yenjarnmoodu, Thiruvananthapuram. On careful 
1=onsidcration of the proposal, the Government of Kerala has decided to issue a 
revised Essentiality Certificate to the applicant for the establishment . of a 
Mcdi_cal College with 100 seats. 

It is cerfilicd th11t:-

(a) The · applicant owns and manages a 300 bedded hospital which w:,s 
established in 2004. 

(b) It-is ifcsirable to establish a Medical College in the public interest. 
(c) Estati,lish_!nent of a Medical College at Venjaramoodu, Thiruvan11nthapuram 

by ~a Fou'ndation of Non-Resident lndians Charitable 1rust is fonsiblc. 

(d) Adequate clinical materials as per the Medical Council of India norms i_s 
available. 

It is further cettilicd that in case the applicant fails to create infrastructure for 
the- Medical College -as per MC[ norms and fresh admissions are stopped by the 
Central Government, the State Go,:crnmcnt shall take over the rcsponsi~ility of the 
students already admitted in the College with the permission of the Central 
G'overnmcnt. 

l\ 



To, 

No.U.14012/101/2004-ME (P-11) 
Government orlndill 

Ministry or Health and Family Welfare 
Department of Health 

LEITER OF PERI\-USSION 

. ~e Trustee, ' 
' Foundation of Non-Resident Indians 

Mathu Memorial Building, 
Kochulloor, Medical C6llege.P.O. 
Thiruvananthapuram - 695 011 (Kerala) 

Nirrnan Bhawan, New Delhi 
Dated the l 7u, August. 2005 

Subject: Establishment of new medical college in the name and style of"Sree Gokularn 
Medical College & Research Foundation" at Trivandrnm, Kerala - Permission 
of the Central Govt - Regarding. 

Sir, 
In continuation of this Ministry's letter of intent of even number dated 8.7.2005 

and in pursuance of the direction of Supreme Court of India in W.P. No.330 of 2005. I 
am directed to convey the approval of the Central Government to the establishment of a 
new medical college in the name and style of "Sree Goh.'l!lam Medical College & 
Research Foundation" at Trivandrum, Kerala by Foundation of Non-Resident lndians, 
Thiruvaoantapuram with an annual intake of 50 (fifty only) students with prospective 
effect i.e. from the academic session 2005-06 under Section 10 (A) of [MC Act, 1956 as 
amended. 

2. This perm1ss1on of the Ceniral Govt. for establishment of the college and 
admission of students is initially for a pe1iod of one year. It will be renewed on yearly 
basis on verification of achievement of annual target set out in the project report. This 
process of annual renewal of permission will continue till such time the establishment of 
medical college and expansion of hospital facilities are completed as per norms of 
Medical Council of India. Jhe college shall not admit more than one batch of students 
against this letter of penni~sion. The college shall also apply to Medical Council of lndia 
for renewal of permission well before the commencement of ncx1 academic session. 
While applying for such renewal, the achievement in tenns of infrastructure, staff and 
equipment as spelt out in the time bound action plan and ns required by Medical Council 
of India 1101ms must be clearly indicated. The next batch of students shall not be 
admitted unless renewal of permission is srranted by the Central Government 

tL 
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3. This permission is subject to the Bank Guarantee of Rs. 7.00 crores 
furnished by Foundation of Non-Resident Indians, Thiruvanantapuram for the 
establishment of medical college and hospital found to be adequate/genuine on all counts. 
The admission process for the academic year 2005-06 has to be completed in accordance with the prescribed time schedule. 

- .. --- - --- ------. . --
4. Kindly acknowledge receipt of this letter. 

Copy to: 

l. 

2. 

3. 

Yours faithfully, 

(Aastha S. Khatwani) 
Director 

The Secretary, Medical Council of Tndia, Katia Raad, New Delhi - 2 
aJongwith Bank Guarantee of Rs. 7.00 crores in original. He is requested to 
get the Bank Guarantee verified about its genuineness . 
The Secretary, Health & Family Welfare Department, Government of 
Kerala, Thiruvananthapuram, Kerala 
The "Registrar, University qfKerala, Thirvananthapuram, Kera/a. 

~pP~ 
(Aastha S Khatwani) 

Director 



GOVERNMENT OF KERA LA 

Abstract 

Health & Family Welfare Department - ;\cademic - Admission to MBBS course in Sree 
{ . . · - --·-- Gokulam Medical College.~ Research_FoundatiCJn_dui:ing.20.Q;;.:Q6. :-.Sao.c.ti.on accorded:_ . 
·'.:• Orders Issued. 

Health & Family Welfare (S) D~partment 
GO(Rt)No.2641/05/H&FWD Dated, Thi.ruvananthapuram, 09/09/2005 

Read:-Lettet· No.V.12012/101/2004-ME(Pl1) dated 17/08/05 of Govt. of [ndia, 
Ministry of Health & Farniiy Welfare, Department of Health, New Delhi. 

ORDER 

Government of India, as per letter read above, has conveyed the approval of the 
Central Government for the establishment of a new Medical College in the name ,ind 
style of Sree Goku[arn Medical College & Research foundation at Thiruvananthapuram, 
Kerala by Foundation of Non-Resident Indians, Thiruvananthapuram with an annu,il 
intake capacity of 50 (fifty only) students. during the academic year 2005-06 under 
section lO(A) of Indian Medica[ Council Act, 1956 as amended. 

In the above _circumstances, sanction is hereby accorded to the Commissioner for 
Entrance Examinations to fill up 50% of the total seats (25 seats) in the above institution 
from the State Merit ·List under Government Quota for the academic year 2005-06, 
subject to £he other conditions stipulated by the Government of India in the letter read 
above. 

To 

By Order o( the Governor 

P.KRAJENDRAN 
UNDER SECRET!\R Y TO GOVT 

The Commissioner foi- Entrance Examinations, Thiruvananthapuram 
_,;rhe Trustee, Foundation of Nun Resid ent Indians, Mat.hu Memorial Building, 

Kochulloor, Medical College PO, Thiruvananthapuram-11 
The Director of Medical Education, Thiruvananthapurarn 
The Registrar, University of Kerala, Thiruv;rnanthopurarn 
The•Higher Education Department 
Stock File/ /Office Copy 

Forwarded//ByOrder 

"'-- r1------.1/ 
Section OffireJ 
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MEDI_CAL COUNCIL. OF INDIA. 

_MCl-34(MC)/2005-KER- 1,/\ il"\ )--:-

Ai:e Secretary to Govt.· 
Health & Family Welfare Deptt., · 
Govt. of Kerala, Thlruvananthapu'r_arn . . 

• • • .. _ ¥ 

··- . .. ,• ·-:-:. 

· Subject: - Adjustment of seats ,·n Go~t. Quo~ in respect of· coile~es who hav~ 
a9rn_itted students in excess of 50% Managemen·t Quota in Academic 
year ·2005-06." ;_ ,· . · . · . . 

Sir, 

I a·m directed· to ,bring to kind attention that no college, in the ltght of th,e 
directions of the Hon'ble Supreme Co.urt is entitled to . admit studenis in the 
management quota beyond the permissipn limit of 50% of the annual intake capacity 
fixed .by the MCI fq"r t)le academic year 2003-04 and onwards. 

On per0sa,I of the lists. 'of.the 1~1 ye.ar MBBS s\~dents for the academic year . 
2005-06 suomltted oy the .. various · medical colleges /-lnstitutiofls, it was noted that· 1 

. seve·ral mec;lical coi'lege~ /· irtsiitution~· hc!ve admitted students in excess of their 50°/~ 
management quota as fixed by°the Hor,i'l:)le S_upref11.e Court: A.- · · 

This matter was discussed and · deliberated at • length by the Executive 
Committee at its meeting held on 28. i ?.2005 wherein the members -of the Ad hoc 
Committee appoii:ited ·by- the Hon'ble Supreme Court were also present. wherein it was 
decided as under: • · · · · 

"A suitable communication be sent to concem.ed StAle GovrimrT"'. ,,, 
for the respective medical colleges/institutions wl1tm1: ine admio-, . · 
have been made by.them in ,excess of their management quota tor -1;,o 

.Academic year 20q5-06 by cai,i-,•, upon /hem to co'rrespondin,, v 
reduce the admissions in the man.:i!,' ' iment q.;ola for those meu, . . 

· coll(!ges · for the academic year 2006-0T and fo, corresponc/-. " · 
increased allocation of the (ree seal candidates by the concen ,, . 
Stale Govt. for the Academic year 2006 ' 7, in those me . 
colleges/institutions so a,, ~9/-oif : '> u,- advanla9e gainv J /Jy 
those medical colleges/in -,; :;1 . , . excess ,;:Jmissions in 
the management quota fo , .,<:1emic . ·_·105-06." 

. By perusal of the list~ v, :..:~ den t-" •jmitti::d 1-, ·: medical cc•neges/ lr.\ titutlo• 
in your Stat.e.. it is noted that the k>llo..,.,ln~ M•~/§e/ CollegS6/lnsti\lJIIOnll Ri.lY'-' \ldmi\ ic.\j 
the number of students In the 1 '1 year of Mti4§ !:'(Jt-1rse for the Academic. Year 2bo6,~~ 
in excess of 50% Management Quota :- · 

in Excess In # Name of the College Intake Permitted In Admitted 
~-'--1-----------+.::!C:;a~ac:.:l.,_,__1-;:~=a::.:m.:.=en"'l'-t-';:M';;'a"-n~agement 

Dr. Somervel Memorial 100 53 

Mana -~ment · 
03 

l~ 
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2 Stee Gokulam Medical SQ 
College & Research 
Foundation, Trivendrum 

25 26 01 

In view of above mentioned decision of tile Executive -Committee and the P.:dhoc 
Committee, you are requested to reduce the _-. 'missions "in the management quota for 
~he following me_dical college_ for'the acade'r"\ year 2006-07 and for cofresponding 
Increiised a_llocalion of the free seat. • , . . _ ·. 

Name· of the College , To be reduced in Management 
Quota 

. Or: Somervel Memorial C_Sl Hospital & Medical 03 
·colleoe, Karakonam 

·· Sree Gokulam ·Medical College & Research 01 
Foundation, Trivendrum 

Yours faithfully, ~ -------, (Lt. Col, (Dr.) A RN Setalvad) (Reid.) 
· ,;t.. Secreta_ry 

Enst. No.-MCl-34(MC)/2005-KER- Date: 

. Copy forwarded for information to: -

1, 

2 

The Principal .' Dr. Some,;_,ell_ Memoria·I_ C.S.I. M~dical College· & Hospital. 
Karakonam P._0,, Thiruvananthapuram Dist!. -695 504 ; Kerala. 
The Principai, Sree Go~ulam Med_lcal College & Re~ear~h Foundation, 
Krincahehi Road, Venjam?odu P.O. -Trivendrum-:- 395607._ 

(Lt. Col. (Dr.) A R N Setalvad) (Retd.) 
Secretary 

(b 
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C" i.,,. p_ s t!') 

UNIVERSITY OF KERALA 

Enclcl:iures: ........... . Thinivananthapurar;n 
Dated: 22.09.2005 No. Ac.B4/25749/2004. 

To 

THE REGISTRAR 

The Trustee a1;1d Authorized S.ignatory 
-Foundation ofNon-Resident [ndians 
Gokulam Buildings, Ulloor, 
Medical College P.O. 
Thiruvananthapuram-12. 

Sub: Provisional Affiliation to Sree Gokulam lrfc:dical College and Research 
Foundation, Venjaramoodu, Thiruvananthapuram -2005-06-reg. 

Adverting to the above. [ am .to inform you that the Vi.,e-Chanceltor. subject to 
ratification by the Syndicate, has accorded sanction to grant prgvisior.al affiliati<)n, on 
the basis of the Inspection Reports, to the unaided Self-!inancing"iv\edicaJ Colles?,e in the 
name and style of Sree Gokulam Mecli,;al College and Research foundation 
Venjaramoodu, Thiruvananthapuram by the Foundation of Non-Resident lndians. 
Co!"1llam Buildings, Ullbor, Medical College P.,)., Thir1vananthapuram with an annual 
in take capacir-J of 50 (fifty only) students dunng the acacle!'Ilic ye3.r 2005-06 for starting 
tl:,e MBBS. Degree_ Course having a duration of iour years. 

I am, therefore, to request you to fultl! the ioliowing condition,; in order ,o enable 
t,'le UniversiC'/ to issue orders for granting provisional affiliation: 

1. An Initial Affiliation/Fee of Rs.10,00,000/ !Rupees Ten La.khs only) shall be 
remitted to the Univers ity . 

2. An Annual Administration Fee uf R,:;.5,00,000/- (Rupees Five Lakhs ,:mlvJ for 
the academic year 2005-0ti shall be remitted. -

3. A Financial Gt:arantee of Rs.25 ,00,0C0/- (Rupees Twenty Five Lakhs onlv) 
which shall be deposited Ln a National Bank ar_d the Fixed Deposit Recei;t 
drawn in favour of the Educatio·nal Agency and endorsed in favour r)f the 
Registrar, University of Kerala shali be furnished r.o the) University . 

4. An amount of Rs.3,000/- (Rupees Three Thousand or.ly) shail be remitted as 
Inspection Commissior.. fee per rnemner. 

1,: ,rn cd. .) 



5. An agreement has to be exycuted on a stamp paper of the value of Rs.SO/· 
----------1~R .... u~pu;e.s..e;:,.sJF:.!ift;y_uniy.)J.q__th.e-effe.c.Lth.aLthe...Educatiotlal-Ag.eA;ey...-shal-l-ai;>.iag....tc>-v-y---

the conditions rega:rding the extent of land, building, laboratory, library. 
playground etc~, service COl']ditions 01 teaching/non-teaching staff. "fee levied 
from thy student, fee and other charges levied from the. Educational Agency 

•i 
i 
1 

etc., prescribed by the University and ·the Government from time to time. 

6. A Letter of Undertaking has also to be executed on.a stamp paper of the valu<:: 
Qf Rs.SO/ - to th_e effect that the management shaJ.l grant admission on 50% ot· 
t.'le total seats allotted strictly on merit basis and shall levy fees as decided by 
the Government or as prescribed in the aided college, from time to time. 

The fee mentioned under Items 1, 2 ana 4 shall be remitted either by cash at the 
university Cash Counter/ Friends Counter iJanasevana Kendrams) or by Demand Draft 
drav,n in favour of the Finance Officer, University ot Kerala, Thiruv.ananthapura.m 
Drafts drawn on SST Service Branch, Thiruvananthapuraro, and Drafts drawn on 
District Co-operative Bank~ payable at State Co-operative Bank Head Office Bra.rich. 
Thiru\·ananchapuram only will be accepted. /It may be noted that, whenever rernitro nce 
is made to the University towards the fees for various purposes, by way al Denw n.<:i 
Drafts, an additional amount of Rs.10/ • shall be levied akmg with the fee ttm•c.rds sc:,u,ce 
charges). 

·· · ---: - The Provisional Afliliation order will be issued only on 
fulfilment of the above requirements specified. 

Yours faithfully. 

/ A ~l..:. 
(-; -- . 

Deputy Registrar {Acad. II) 
For Registrar 
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KERALA STATE POLLUTION CONTROL BOARD 

FILE NO. :PCB/HO/TVM/ICO/13075/09 
Date of issue :05/11/2018 

INTEGRATED CONSENT TO OPERATE- RENEWAL 

Consent No : PCB/HOffVM/ICO-R/11/2018 Valid upto 30.06.2023 

f) 

Ref: As per consent no.PCB/HOffVM/ICO-R / 04/2016 dated 03/02/2016, validity up to 30/06/2018. 

The' Integrated Consent to Operate' issued as per reference above to Mis SREE GOKULAM MEDICAL COLLEGE 
& RESEARCH FOUND A TION,KARINJATHIROAD,VENJARAMOODU P.O, THIRUV ANANTHAPURAM-
695607. is hereby renewed up to 30/06/2023 and issued to Mis SREE GOKULAM MEDICAL COLLEGE & 
RESEARCH FOUNDA TION,KARINJATHIROAD,VENJARAMOODU P.O, THIRUV ANANTHAPURAM-695607 
The consent(s)/ variation order(s) cited under reference are integral part of this renewal order and this order is subject 
to the conditions stipulated therein and the following modifications/ additions. 

I.GENERAL 

S.No. Items Descriotion 
I Validity 30/06/2023 

2 Capital Investment Rs.9331 lakhs 

3 Annual Fee Rs.2,64,500/-

4 Category Red 

5 Scale Large 

6 Fee remitted Rs.13,24,975/-

II. Stack Details 

Stack No. Source of Emission Stack Height above Control Emission Rate(Nm3/Hr) 
Ground Level(ln Roof Level(ln Equipment 

Meters) Meters) 
as per previous 
consent 

Pagel 



III. CONDITIONS 

I. Bio-Medical waste generated in the hospital shall be treated and disposed off as per Bio-Medical Waste 
Management Rules,2016. 

2. Balance arrears of Rs.93,859/- as per G.O.(P) No. 2/2017 /Envt. dated 04.11.2017 shall be remitted to the 
Board on or before 4/05/2019. 

All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged. 

DATE :08/11/2018 

To 

Digitally signed by K SAJEEVAN K SAJEEVAN Date:2018.11.1S15:24:15 
+05'30' 

SIGNATURE & SEAL OF ISSUING AUTHORITY 
CHAIRMAN 

M/s.SREE GOKULAM MEDICAL COLLEGE & RESEARCH FOUNDATION, 
KARINJATHI ROAD, 
VENJARAMOODU P.O, 
THIRUV ANANTHAPURAM-695607. 

t. This digitally signed document is legally valid as per the Information Technology Act 2000 

2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the 
unit/Application Number in "Consent Granted Applications" link in the home page of the Board's Online Consent 
Management and Monitoring System. 
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